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Hon. D .K , AgraiiJal, J .M ,
Hon. K. Obayya, A.M.

This application under bection' 19 of th- ' 

Administrative TrU^unais Act, ’ 1985 has been f U e d  

aggrieved with the order of transfer dated 6 .3 .9 0  

(An,B.ure 2 3 ) ;  The facts are that the applicant 

was posted as Superintendent, Post Offices, Sitapur 

and transferred as Assistant Director, Agra Region

^  * » » /-  order o f  transfer  
has b^Bn.challenged on a number^^of grounSs. The

allegation of malafide made afainst Shri B.P. singh

Director,. Postal s e r v i «  do not "inspire confidence '

an in any case, we are unable to find out nexus

in the allegation made by the applicant against

the above said Director, Postal Services and the

impugned order of transfer. On the othet hand, we

have e.amir«d the file . The transfer in <r.estionhas

been made without any stigma on the applicant. He

■has been posted at Agra on a post carrying special

General had applied mind before taking a decision- ,

«  transferring the applicant from Sitapur to Agra. 

Then, transfer is an incident of service.Courts have 

got to be slow in interfering with t he orders of 

transfer unless there are established malafide or 

arbitrariness appearing on the face of it . In the 

circumstances weere not inclined to interfere with 

« d e r  of transfer dn question. Consequently, the 

|plication is  dismissed without any order as to
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